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                       RECORD OF PROCEEDINGS

SUO MOTO WRIT PETITION(CRIMINAL) No(s).1/2026

IN RE: CREATION OF SPECIAL EXCLUSIVE COURTS        Petitioner(s)

                                
WITH

SLP(Crl) No. 8799/2025 (II-D)

IA No. 129923/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT
 
Date : 20-07-2026 These matters were called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE JOYMALYA BAGCHI
         HON'BLE MRS. JUSTICE V. MOHANA

For Petitioner(s) :Mr. Kartik Murukutla, Adv.
                   Mr. Farrukh Rasheed, AOR
                   Ms. Shifa, Adv.
                   Mr. Abu Bakr Sabbaq, Adv.
                   
                   By Courts Motion, AOR
                   
For Respondent(s) :Ms. Aishwarya Bhati, A.S.G.
                   Mr. Khushal Kolwar, Adv.
                   Ms. Disha Thakkar, Adv.
                   Mr. Rohit Khare, Adv.
                   Mr. Anmol Chandan, Adv.
                   Mr. Digvijay Dam, Adv.
                   Mr. Bhuvan Kapoor, Adv.
                   Mr. Raman Yadav, Adv.
                   Ms. Chitrangda Rastravara, Adv.
                   Ms. Ruchi Kolhi, Adv.
                   Mr. Gyanendra Singh, Adv.
                   Mr. N. Visakamurthy, Adv.
                   Ms. Poornima Singh, Adv.
                   Ms. Manisha Chava, Adv.
                   Mr. Annirudh Singh, Adv.
                   Ms. Shagun Thakur, Adv.
                   Mr. Arvind Kumar Sharma, AOR                   
                   
                   Mr. Dammalapati Srinivas, Advocate General
                   Mr. Guntur Pramod Kumar, AOR
                   Ms. Prerna Singh, Adv.
                   Mr. Dhruv Yadav, Adv.
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                   Mr. Jaideep Gupta, Sr. Adv.
                   Mr. Kunal Chatterji, AOR
                   Ms. Maitrayee Banerjee, Adv.
                   Mr. Rohit Bansal, Adv.
                   Mr. Varij Nayan Mishra, Adv.                   
                   
                   Mr. Sanjai Kumar Pathak, AOR
                   Mrs. Shashi Pathak, Adv.
                   Mr. Arvind Kumar Tripathi, Adv.
                   Mr. Robin Kumar, Adv.
                                      
                   Mr. Manish Kumar, AOR
                   Mr. Kumar Saurav, Adv.
                   Mr. Divyansh Mishra, Adv.
                                      
                   Mr. Milind Sathe, Advocate General
                   Mr. Siddharth Dharmadhikari, Adv.
                   Mr. Aaditya Aniruddha Pande, AOR
                   Mr. Shrirang B. Varma, Adv.
                   Mr. Aditya Krishna, Adv.
                   Ms. Sushmita Pandey, Adv.
                   Ms. Arunima Das, Adv.
                   Mr. Ashwin Arun Hirulkar, Adv.
                   Ms. Kunika Bansal, Adv.
                   
                   Mr. Mr. K N Balgopal, Adv. Gen. (Sr. Adv.)
                   Ms. K. Enatoli Sema, AOR
                   Mr. Amit Kumar Singh, Adv.
                   Ms. Lungnim Shishak, Adv.
                   Ms. Chubalemla Chang, Adv.
                   Mr. Prang Newmai, Adv.                   
                   
                   Mr. Chinmoy Sharma, Sr. A.A.G.
                   Mr. Shuvodeep Roy, AOR
                   Mr. Deepayan Dutta, Adv.
                   Mr. Saurabh Tripathi, Adv.                   
                   
                   Mr. Kanhaiya Singhal, AOR
                   Mr. Kanhaiya Singhal, Adv.
                   Ms. Shatakshi Singh, Adv.
                   Mr. Sarthak Gupta, Adv.
                   Ms. Vani Singhal, Adv.
                   Mr. Prasanna, Adv.                   
                   
                   Mr. Gopal Jha, AOR
                   Ms. Shireesha Sharma, Adv.
                   Mr. Shreyash Bhardwaj, Adv.
                   Ms. Priyanshi Goel, Adv.                 
                   
                   Mr. R Basant, Sr. Adv.
                   Mr. P. S. Sudheer, AOR
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                   Mr. Rishi Maheshwari, Adv.
                   Mr. Bharat Sood, Adv.
                   Mr. Jashan Vir Singh, Adv.
                   
                   
                   Mr. Binay Kumar, AOR
                   Mr. Kumar Sambhrant Krishna, Adv.
                   Mr. Utkarsh Kumar Singh, Adv.
                   
                   Mr. Jaju Babu, Adv. Gen.
                   Mr. James P. Thomas, Adv.
                   Mr. C. K. Sasi, AOR
                   Mr. Ravi Sagar, Adv.
                   
                   Mr. Ajay Kumar Mishra, Adv. Gen. (Sr. Adv.)
                   Mr. Vikrant Rana Aag, Adv.
                   Mr. Adarsh Upadhyay, AOR
                   Mr. Dr Sandeep Singh, Adv.
                   Ms. Pallavi Kumari, Adv.
                   Mr. Shashank Pachauri, Adv.
                   Mr. Ayushi Mittal, Adv.
                   Mr. Manu, Adv.
                   Mr. Vinay Rana, Adv.
                   Mr. Deepak Choudhry, Adv.
                   Mr. Kushagra Sachdeva, Adv.
                   
                   Mr. Sunny Choudhary, AOR
                   Ms. Radhika Gautam, AOR
                   
                   Mr. Kamal Trivedi, Advocate General
                   Mr. Hardik A. Dave, Adv.
                   Ms. Deepanwita Priyanka, AOR                   
                   
                   Mr. Sridhar Potaraju, A.A.G.
                   Mr. D.s. Parmar, A.A.G.
                   Mr. Sarthak Raizada Ga, Adv.
                   Mr. Harmeet Singh Ruprah, AOR
                   Mr. Kanishk Sharma, Adv.
                                      
                   Mr. Shekhar Raj Sharma, A.A.G.
                   Mr. Akshay Amritanshu, AOR
                   Ms. Nidhi Narwal, Adv.
                   Ms. Srishti Jain, Adv.
                   Mr. Sarthak Srivastava, Adv.                   
                   
                   Mr. Ashish Wad, Adv.
                   Mr. Manoj Wad, Adv.
                   Ms. Swati Arya, Adv.
                   Mr. Deepanshu Verma, Adv.
                   M/s J S Wad And Co, AOR
                   
                   Mr. P. I. Jose, AOR
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                   Mr. Basava Prabhu S Patil, Adv. Gen. (Sr. Adv.)
                   Mr. Sameer Abhyankar, AOR
                   Ms. Yachna Sharma, Adv.
                   Ms. Arushi Chopra, Adv.
                   Mr. Arijeet Shukla, Adv.
                   Mr. Samarth Kashyap, Adv.
                   
                   Mr. Ambhoj Kumar Sinha, AOR

                   Ms. Sanjana Saddy, AOR
                   Ms. Shailja Singh, Adv.
                   Mr. Aman Chaudhary, Adv.

                   Mr. Shibashish Misra, AOR
                   Mr. Venkata Raghuvamsy D., AOR
                   
                   Mr. Aravindh S., AOR
                   Ms. Anika Bansal, Adv.
                   Mr. Abbas B, Adv.
                                      
                   Mr. Avneesh Arputham, AOR
                   Mr. Ankit Sharma, Adv.
                                      
                   Mr. Shashi Kiran Shetty, Advocate General
                   Mr. Sanchit Garga, AOR
                   Mr. Shashwat Jaiswal, Adv.
                   Ms. Diksha Arora, Adv.
                   Ms. Anishka Vaishnav, Adv.
                   Ms. Adoorya Harish, Adv.
                   Mr. Kunal Rana, Adv.
                   
                   Mr. Ahanthem Henry, Adv.
                   Mr. Ahanthem Rohen Singh, Adv.
                   Mr. Mohan Singh, Adv.
                   Mr. Aniket Rajput, Adv.
                   Ms. Khoisnam Nirmala Devi, Adv.
                   Mr. Yeshu Mehta, Adv.
                   Mr. Tanay Hegde, Adv.
                   Mr. Ravi Kumar Bodhani, Adv.
                   Mr. Kumar Mihir, AOR
                   
                   Ms. Preetika Dwivedi, AOR
                   Mr. Sabarish Subramanian, AOR
                   
                   Ms. Manisha Ambwani, AOR
                                      
                   Mr. Sudarshan Singh Rawat, AOR
                   Mr. Gaurav Bhatia, Sr. A.A.G.
                   Mr. Sudarshan Singh Rawat, Adv.
                   Mr. Neelmani Guha, Adv.
                   Mr. Divyansh Bhat, Adv.
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                   Mr. Sunny Sachin Rawat, Adv.                   
                   
                   Mr. Maninder Jit Singh Bedi, Advocate General
                   Mr. Karan Sharma, AOR                   
                   
                   Mr. Abhimanyu Tewari, AOR
                   Mr. Siddhant Saroha, Adv.
                   Mr. Sidhant Awasthy, Adv.
                   Mr. Rupendra Singh Chauhan, Adv.
                                      
                   Mr. Shreekant Neelappa Terdal, AOR
                   Ms. Indira Bhakar, Adv.
                   Mr. Bhuvan Kapoor, Adv.
                   Mr. Varun Chugh, Adv.
                   Mr. Krishna Kant Dubey, Adv.
                   Ms. Indira Bhakar, Adv.
                   Mr. Mukesh Kumar Verma, Adv.
                                      
                   Mr. A Sudarshan Reddy, Advocate General
                   Ms. Devina Sehgal, AOR
                   Mr. Yatharth Kansal, Adv.                   
                   
                   Mr. Anando Mukherjee, AOR
                   Mr. Shwetank Singh, Adv.                   
                
                   Mr. Vaibhav Srivastava, A.A.G.
                   Ms. Sugandha Anand, AOR
                                      
                   Mr. S.D. Sanjay, A.S.G.
                   Ms. Aishwarya Bhati, A.S.G.
                   Mr. Khushal Kolwar, Adv.
                   Ms. Disha Thakkar, Adv.
                   Mr. Rohit Khare, Adv.
                   Mr. Anmol Chandan, Adv.
                   Mr. Digvijay Dam, Adv.
                   Mr. Bhuvan Kapoor, Adv.
                   Mr. Raman Yadav, Adv.
                   Ms. Chitrangda Rastravara, Adv.
                   Ms. Ruchi Kolhi, Adv.
                   Mr. Gyanendra Singh, Adv.
                   Mr. N. Visakamurthy-aor, Adv.                   
                   Mr. Arvind Kumar Sharma, AOR
                   
                   Mr. Rajendra Prasad Gupta, Advocate General
                   Mr. Shiv Mangal Sharma, A.A.G.
                   Mr. Saurabh Rajpal, AOR
                   Ms. Arushi Rathore, Adv.
                   
                   Ms. Vandana Sehgal, AOR
                   Ms. Nidhi Jaswal, AOR
                   
                   Mr. Apoorv Kurup, Sr. Adv.
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                   Ms. Nidhi Mittal, AOR
                   Mr. Aayush Mishra, Adv.                   
                   
                   Mr. Amit Sharma, AOR
                   Mr. Dipesh Sinha, Adv.
                   Ms. Pallavi Barua, Adv.
                   Ms. Aparna Singh, Adv.                   
                   
                   Mr. Vivek Sharma, Advocate General
                   Mr. Bishwajit Dubey, A.A.G.
                   Mr. Vinayak Sharma, Standing Counsel, Adv.
                   Mr. Apoorv Suhkla, Adv.
                   Mr. Apoorv Shukla, Adv.
                   Mr. Ravinder Kumar Yadav, AOR
                   Mr. Yahsvardhan Shah, Adv.
                   Mr. Yashvardhan Shah, Adv.
                                      
                   Mr. Rohitashya Roy, Advocate General
                   Mr. Jayant Mohan, AOR
                   Ms. Adya Shree Dutta, Adv.
                   Ms. Dorjee Ongmu Lachungpa, Adv.
                   Mr. Priyanshu Teotia, Adv.
                   
                   Mr. Ankolekar Gurudatta, AOR
                   
                   Ms. Swati Ghildiyal, AOR
                   Mr. Nimesh Bhatt, Adv.                   
                   
                   Mr. Sanjeev Kumar, AOR
                   Mr. Naik H.k., Adv.
                   Mr. Rajnish, Adv.
                   Mr. Ravin Dubey, Adv.
                   Mr. Ajay Amritraj, Adv.                   
                   
                   Mr. Divyakant Lahoti, AOR
                   Mr. Kartik Lahoti, Adv.
                   Ms. Akanksha Soni, Adv.
                   Ms. Shubheksha Dwivedi, Adv.

                   Mr. Uddyam Mukherjee, AOR
                   Mr. Swapnil Pattnayak, Adv.
                   Ms. Kratika Kushwaha, Adv. 

                   Mr. Anil Srivastava, Adv.
                   Ms. Eliza Barr, Adv.
                   Ms. Akansha, Adv.
                   Ms. Anjali Saxena, Adv.
                   Mr. Govind Sharma, Adv.

                   Mr. Avijit Mani Tripathi, AOR
                   Mr. Z.H. Isaac Haiding, Adv.
                   Mr. T.K. Nayak, Adv.
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                   Mr. Upendra Mishra, Adv.
                   Mr. Daniel Stone Lyngdoh, Adv.
                   Ms. Marbiang Khongwir, Adv.         

                   Mr. Hijam Lenin Singh, Adv. Gen.
                   Mr. Pukhrambam Ramesh Kumar, AOR
                   Mr. Karan Sharma, Adv.
                   Ms. Rajkumari Divyasana, Adv.
                   Ms. Anupama Ngangom, Adv.

                   Ms. Pooja Lakshmi, Adv.
                   Mr. B. Karunakaran, AOR
                   MS. Jayasri, Adv.
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

SUO MOTO WRIT PETITION(CRIMINAL) No(s).1/2026

1. In  continuation  of  the  previous  orders  dated  24.03.2026,

20.04.2026, and 08.05.2026, further status reports have been filed

by  States/UTs  of  Assam,  Arunachal  Pradesh,  Mizoram,  Meghalaya,

Bihar, Chhattisgarh, Delhi, Gujarat, Jammu & Kashmir, Jharkhand,

Karnataka, Kerala, Maharashtra, Manipur, Nagaland, Punjab, Haryana,

Chandigarh, Tamil Nadu, West Bengal, Andhra Pradesh, Rajasthan, and

Telangana,  giving  details  regarding  establishments  of  exclusive

Courts to try NIA cases.

2. As  per  these  affidavits  and  the  information  given  in  a

tabulated form by Ms. Aishwarya Bhati, learned Additional Solicitor

General of India, the number of NIA cases pending at various stages

of trial, including pre-chargesheet, along with the corresponding

exclusive Courts designated in those States, are also presented,

which is as follows:

Sl.
No.

States/
UT’s

No. of NIA
cases pending
at various
stages of

trial

No. of
Exclusive
Court

designated

Current Status of
Establishing Exclusive

NIA Court
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including
charge sheeted

cases

1 Assam,
Arunachal
Pradesh,

Mizoram and
Meghalaya

18 1 NIA  Special  Court  in
Guwahati  named
“Special NIA Court at
Guwahati”  has  been
designated  as  an
Exclusive  Court  for
trial  of  NIA  cases
vide  Gazette
Notification  dated
03rd July, 2026

2 Bihar 16 1 The Court of District
&  Additional  Sessions
Judge-XV,  Patna  has
been designated as an
Exclusive  Court  for
trial  of  NIA  cases
vide  Gazette
Notification  dated
08th  January,  2026.
The  Central
Government,  vide
letter  dated
23.06.2026,  has
written  to  the  Chief
Secretary,  Government
of Bihar seeking their
consent/  comments  on
the Hon’ble High Court
of  Patna’s  letter
dated  22.05.2026  vide
which  the  consent  of
Hon’ble High Court was
conveyed  to  designate
the Court of District
&  Additional  Sessions
Judge-XXVI,  Patna  as
Special  Court
exclusively  for  trial
of NIA cases.

3 Chhattisgarh 24 1 The  Court  of
Additional  Sessions
Judge  (Special  Court
(NIA))  at  Jagdalpur
has been designated as
an Exclusive Court for
trial  of  NIA  cases
vide  Gazette
Notification  dated
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30th May, 2026.

4 Delhi 50 0 In  reference  to
Central  Government’s
letter  dated
23.06.2026,  the
Government  of  NCT
Delhi,  vide  letter
dated  16.07.2026,  has
conveyed  the  approval
of  the  Hon’ble  Lt.
Governor,  Delhi  to
designate  Special
Exclusive Courts 01 to
03  as  NIA  Courts  at
Rouse  Avenue  Courts
Complex.  Earlier,  the
Hon’ble High Court of
Delhi,  vide  letter
dated  29.05.2026,  has
also given its consent
to  establish  Special
Exclusive Courts 01 to
03  as  NIA  Courts  at
Rouse  Avenue  Courts
Complex under NIA Act
for  expeditious  trial
of NIA cases. In this
context,  further
necessary  action  is
being  taken  by  the
Central Government.

5 Gujarat 13 3 The  Court  of
Additional  Principal
Judge,  City  Civil
Court,  Ahmedabad,  NIA
Court No.2 (Exclusive)
and  NIA  Court  No.  3
(Exclusive)  have  been
designated  as  an
Exclusive  Courts  for
trial  of  NIA  cases
vide  Gazette
Notifications  dated
17th March, 2026, 16th
July,  2026  and  16th
July,  2026
respectively.

6 Jammu &
Kashmir

47 1 NIA  court,  Jammu  has
been designated as an
Exclusive  Court  for
trial  of  NIA  cases
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vide  Gazette
Notification  dated
25.10.2024.

7 Jharkhand 27 3 The  Court  of
Additional  Judicial
Commissioner  XVI,
Ranchi, the Additional
Judicial Commissioner-
XVII  and  Additional
Judicial Commissioner-
XX,  Ranchi  have  been
designated  as  an
Exclusive  Courts  for
trial  of  NIA  cases
vide  Gazette
Notifications  dated
24th  May,  2024,  16th
July,  2026  and  16th
July,  2026
respectively.

8 Karnataka 27 0 Consent  awaited  from
both  the  State
Government  and  the
Hon’ble  High  Court.
The  Central
Government,  vide
letter  dated
23.06.2026,  has
written  to  the  Chief
Secretary,  Government
of  Karnataka  and  the
Registrar  General,
Hon’ble High Court of
Karnataka  requesting
them  to  consider
constitution  of
Exclusive  NIA  Special
Courts in Karnataka in
accordance  with  the
directions  of  the
Hon’ble Supreme Court.
It  has  also  been
requested  to  provide
names of the Courts to
be  designated  as
Exclusive  NIA  Court
alongwith  the  consent
of  the  Hon’ble  High
Court  and  the  State
Government.

9 Kerala 21 0 Consent  from  High
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Court  has  been
received  on
01.06.2016,  consent
awaited  from  State
Govt.  The  Central
Government,  vide
letter  dated
23.06.2026,  has
written  to  the  Chief
Secretary,  Government
of  Keralam  and  the
Registrar  General,
Hon’ble High Court of
Kerala requesting them
to  consider
constitution  of
Exclusive  NIA  Special
Courts  in  Kerala  in
accordance  with  the
directions  of  the
Hon’ble Supreme Court.
It  has  also  been
requested  to  provide
names of the Courts to
be  designated  as
Exclusive  NIA  Court
alongwith  the  consent
of  the  Hon’ble  High
Court  and  the  State
Government.

10 Maharashtra 18 2 The Court of Sessions
at  City  Civil  Court,
Bombay (Court No. 25)
and  the  Court  of
Sessions at City Civil
Court,  Bombay  (Court
No.  26)  have  been
designated  as  an
Exclusive  Courts  for
trial  of  NIA  cases
vide  Gazette
Notifications  dated
28th  March,  2025  and
11th  July,  2026
respectively

11 Manipur and
Nagaland

25 1 “Special  Court
Manipur” at 3rd floor
of  Annexe  Court
Building,  Thoubal
District  Complex,
Khangabok,  Thoubal,
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Manipur  has  been
designated  as  an
Exclusive  Court  for
trial  of  NIA  cases
vide  Gazette
Notification  05th
June, 2026.

12 Punjab,
Haryana and
Chandigarh

32 1 “NIA-I  at  SAS  Nagar”
has been designated as
an Exclusive Court for
trial  of  NIA  cases
vide  Gazette
Notification  03rd
July, 2026.

13 Tamil Nadu 28 0 Consent  awaited  from
both  the  State
Government  and  the
Hon’ble  High  Court.
The  Central
Government,  vide
letter  dated
23.06.2026,  has
written  to  the  Chief
Secretary,  Government
of Tamil Nadu and the
Registrar  General,
Hon’ble High Court of
Tamil  Nadu  requesting
them  to  consider
constitution  of
Exclusive  NIA  Special
Courts  in  Tamil  Nadu
in accordance with the
directions  of  the
Hon’ble Supreme Court.
It  has  also  been
requested  to  provide
names of the Courts to
be  designated  as
Exclusive  NIA  Court
alongwith  the  consent
of  the  Hon’ble  High
Court  and  the  State
Government.

14 West Bengal 21 0 Consent  awaited  from
the  State  Government.
The  Central
Government,  vide
letter  dated
23.06.2026,  has
written  to  the  Chief
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Secretary,  Government
of West Bengal seeking
their  consent  on  the
Hon’ble High Court of
Calcutta  letter’s
dated  20.02.2026  vide
which  Hon’ble  High
Court had approved the
proposal  for
establishment  of  an
Exclusive  NIA  Court
within  the  City
Sessions Court Complex
at  Bichar  Bhawan,
Calcutta  as  a
temporary  measure,
till permanent set up
for  such  court  is
provided. Furthermore,
the Hon’ble Court, has
also  opined  in  favor
of  establishing  one
more  Exclusive  NIA
Court in North Bengal
preferably  at
Siliguri.  It  has
further  been  stated
that the direction and
observation  of  the
Hon’ble High Court has
already  been  conveyed
to  the  Government  of
West  Bengal  with
request  for  sanction
of  post  of  Presiding
office  as  well  as
support staff for the
new  exclusive  NIA
Court  at  Bichar
Bhawan,  Calcutta  and
also  to  explore  and
identify  suitable
space  for  another
exclusive  court  NIA
Court at North Bengal
as  per  norms
formulated  by  the
Central Government.

15 Andhra
Pradesh

08 0 Consent  awaited  from
both  the  State
Governments  and  the
Hon’ble High Courts.
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16 Rajasthan 10 0 The  Central
Government,  vide
letter  dated
23.06.2026,  has
written  to  the  Chief
Secretaries,
Government  of  Andhra
Pradesh, Rajasthan and
Telangana  and  the
Registrar  General,
Hon’ble  High  Court  s
of  Andhra  Pradesh,
Rajasthan  and
Telangana  requesting
them  to  consider
constitution  of
Exclusive  NIA  Special
Courts  in  their
respective  States  in
accordance  with  the
directions  of  the
Hon’ble Supreme Court.
It  has  also  been
requested  to  provide
names of the Courts to
be  designated  as
Exclusive  NIA  Court
alongwith  the  consent
of  the  Hon’ble  High
Court  and  the  State
Government.

17 Telangana 13 0

2. We find that in some of the States no effective steps for

establishment of NIA Courts have been taken. Furthermore, in Union

Territories like Jammu & Kashmir and Ladakh, a singular exclusive

Special Court is ex facie inadequate, in view of the total pendency

of 47 trials.

3. Learned  Additional  Solicitor  General  of  India  submits  that

efforts are being made in coordination with State Governments and

the High Court to comply with the fresh directions passed by us and

set up the Courts at the earliest. She states that should this

Court grant an additional time of four weeks, the necessary NIA
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Courts shall stand established.

4. With regard to the exclusive Courts for trial of NDPS cases,

it is pointed out by Ms. Aishwarya Bhati, learned ASG, that the

total requirement that has been assessed by all States and Union

Territories is for 394 exclusive Special Courts, out of which 113

have already been set up. She submits that, meanwhile, some more

Courts may have been established. She seeks four weeks’ time to

give the latest status with respect thereto.

5. Accordingly,  a  separate  status  report  with  respect  to

exclusive  Special  Courts  for  trial  and  expeditious  disposal  of

pending and upcoming NDPS cases be also filed before the next date

of hearing.

6. In  light  of  the  above  submissions,  post  this  matter  on

07.09.2026.

SLP(Crl) No. 8799/2025

7. De-tag  this  matter  and  list  it  for  further  hearing  on

11.08.2026.

(ARJUN BISHT)                              (PREETHI DILEEP KUMAR)
ASTT. REGISTRAR-cum-PS                        DY. REGISTRAR
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